
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

RP 97/93 
in 

GA 569/92. 	 Ot. of Order:25-1-94 

V.Akkula Reddy 
...Applicant 

Vs. 

Union of India rep, by 
General Manager, 
SC Riys, Sec'bad. 

Sr.Ocfiisional Personnel Officer, 
_SCKXSis, Guntakal, 

Cnnnsefpr the Applicant 	: Shri V.Krishna Rae 

Counsel for the Respondents : Shri D.Gopál Rea, Sc for 

CORAM: 

fir inj.pç IUSTICE SHRI V.NEELADRI RAC :; VICE—CHAIRMAN 

THE HON'IBLE SHRI R.RRNIRAJAN 	 : MEMBER (A) 



R.P.Ne..97/93 in 
O.A.No.569/92. 2-S C I.rri' 

ORDER 

Las per Hon'ble Sri R.Rangarajan, Member(Adninistrative) X 

O.A.No.569/92 filed for the correction of date of 

birth was dismissed by the orders of this 'Sibunal dated 

16.8.1993 as it was barred by limitation. The present 

R.P. in this O.A. has been filed against this said judg-

inent dt. 16.8.1993 for review and setting aside the same. 

2. 	The main plea of the applicant in this R.P. is 

that he is an illiterate having studied only upte Class-V 
anu ne was sw.LJ.as.Ly appJ.n'.. as. 

hence there is no time limit for such employeesfor applying 

far rarrartinn of their data of birth. The second Dlea 
in this R.P. is that the service book was not shown to 

him to enable him to correct the mistakes if any in the 

illiterate as he had studied upto tth Class and hence Railway 

Board's letter N..E(NG)11/78/BR/12 dt. 25.19.1978 referred to 

account that he has to apply for correction of date of birth 
in time 
And also taking into account his second plea raised in this 

4nArnmon+ ,Rlen,4cclnn the fl 	was nrnnnunced on 
16.8.1993. It was also held in the judgment by the order 

dt. 26.7.1993 in O.A.No.783/93 that the amendment to FRSR 

145(3) (old rules) of Indian Railway Establishment Code t?J 
- 	- ------- 

correction in regard to date of birth is equally applicable 

in regard to those who were in service by 3.12.1971, the date 

by which the amendment had come into effect. There are no 

exceptions to the said amendment. 
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on behalf of the respondents, it was rtated that the 

applicant failed to represent for correction of his date of 

birth which was shown as 21.9.1935 in the seniority list 

published in the year 1988. Having failed to represent for 

• correction-of his date of birth inspite of the same having 

been indicated in the seniority list, he had approached this 

'Tribunal at the fag end of his career for correction which 
11 

is not permissible. There is no error apparent on the face 

of the judgment and the sismissal of the O.A. as time-barred 

isj.n order. 

In view of the observations by Supreme Court that 

the request for correction of date of birth has to be 
CSWcty 	 ----------------- - - 

employee approaches the Tribunal/Court on the eve of their 

rntlrarsnt (sudmnentsicdaylg93(5) S,C.404.! - The Secretar 
and Commissioner, Home Department and otherp. Vs. Iciru- - 

bakaran) and those who do not follow Nate-S of F.R.56(m) 

cannot be given the relief of correction at date of birth 
as held by the.Supreme Court in AIR 199.5 kj

.1 
 U, 1.301 - 

Union of ndia Vs. Harnam Singh) there is no need to advert 

to the documents referred to in this R.P. I 
• in the result, we see no merit in this R.P. and. hence 

the same is dismissedw. with no costs. 	
\ 

(R.Rangarajan) 	 (v.Neeladri. Rae) 
Member (Admn.) 	 • 	 Vice-Chairman 
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THE CTpAL A DflI NI STRATI VE TRI BUNAj 
H'IEPAD;D BENCH HYDERADAD 

FiON' JLE- MR .JTJSflCE V.NEELJLDpI RAO 
WCE-CHpjyJq 

TEE liON' ISLE. 
MRA.ki.GORTHI 	:MENI3ER(A) - 

AND\ 

THE lION' ISLE MR.T*CUDPASEFJJR -REpDt 
\. MEMBER(j) 

AND 	 6 
THE I-ION' ISLEIviP.R-RANGARAJAN :MEHSER(A) 

Dated; 	'/1991. 	
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+UiJT  

in 
O.A.jo. 

-Adrift ted and Interim directions 
issue 

A11OVfZ. 
Dispose of with directions. 

d. 

Dasrq.szed as withdrawn. 

Disn$sed for default. 

Reje te/Ordered 
0 orer, as to costs, 2/c 
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